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as heads of villages as well as against 
the continuation of payment of heavy 
tribute to the Chiefs;

(c) whether they have also ex
pressed their opinion in favour of 
the democratic Village Panchayat; 
and

(d) whether Government propose 
to take any action in this connection?

The Minister of Home Affairs and 
Stales (Or. Kat^): (a) Yes.

(b) Yes.
(c) Yes.
(d) The Chief Commissioner of 

Manipur is contacting leiiding 
people, both Kukis and Na;;as, in 
order to ascertain whether any chaiii?e 
is now called for and if so, to what ex
tent.

Shrl Rishgng Eeishing: Is it not
a fact that apart from making several 
representations from time to tin»e to 
the Government of India, the tribal 
peoBlp in Manipur, through iheir or
ganisations, made written as well as 
personal representations during? the 
visits of hon. the Prime Minister and 
the Home Minister to Manipur, de
manding forthwith abolition of Chief
tainship and stoppage of feudal levies 
either by the Droclamation of the 
President or legislation, and the 
establishment of fully democratic 
village Danchayats, and if so. may I 
know how the Prime Minister and 
the Home Minister have taken ac
count of this demand?

Dr. Katju: Some representations
were received and they are all uTider 
examination.

Shrl Rishang Keishiniir: Are Gov
ernment aware that several persons 
were imprisoned and heavi’v fined 
for refusing to pay feudal levies? 
May I know also whether Govern
ment are aware of the fact ^hat the 
Government of Maniour is trying? to 
collect the feudal levies through the 
police, on behalf of the Chiefs, and 
the tribal leaders thereuooii have ap
pealed to hon. the Prime Minister 
and the Home Minister to intervene?

Mr. Depnty-Speaker: How many
questions in one auegtion? Order, 
order, please. It is impossible to 
D etain  in  mind all these questions. 
Two questions have been asked: that 
is enough. The hon. Bftiniiter.

Dr. KatJn: I am fully awarf of 
the whole position. It is not 00 bad 
or so dark as it is tr i^  be painted 
by my hon. friend. These areas are 
very ancient areas, anciant In their

customs* ancient in their outlook 
and not accustomed to quick change. 
The Tribal chiefs discharge vciy res
ponsible duties, administrative as 
well as police duties and there are 
usually certain customary levies. 
They are in themselves, if not mi^ 
used, not of an excessive description. 
We are taking the most active steps 
to find out as to what the tribal 
opinion as a whole is and what 
changes should be introduced. If 
changes are introduced, it may be 
that fairly extensive administrative 
machinery will have to be introduced 
in every villa/?e in order to discharge 
the duties. So far as allegations have 
been made about concrete caj»es, I 
should require notice I have tried 
to give a very complete answer to 
all the aspects that are raised.
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Sliri Saranaadhar Daa: Is the hon.

Minister aware that a Bill has been 
introduced in the Assam Assembly to 
grant the panchayat system in the 
villages, and whether the conditions 
of these feudal chiefs in Aasam are 
the same as in Maniour?

Dr. Katjtt: There are <wo ques
tions: whether the conditions ore the 
same and whether a Bill ha*« been 
introduced. So far as the introduc
tion of a Bill is concerned, T can take 
information from my hon friend. 
Whether the conditions are the same, 
that is a mattev of oninien.

Disnucr Councils in  Assam

•ISM. Shrl Biahuu giil|iigr, WfB 
the MiniitM- of 8 mm IB tlts «e 
pleased to state:
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(a) whether the District Councils 
have been functioning in all the Au
tonomous Districts of Assam; and

(b) whether any efforts are being 
made to bring the districts of the 
North East Frontier Agency to ihe 
same category of the Autonomous 
Districts of Assam?

The Deputy Minister ol Home 
Affairs (Shri Datar); (a) Yei>, ex
cept the Naga Hills.

(b) The North East Frontier Agency 
areas are comparatively undevelo/ped 
and cannot, therefore, straightaway be 
brought to the samte administrative 
level as autonomous districts. Every 
effort is. however, being made to ex
tend regular administration into the 
interior of tribal areas of the North 
East Frontier Agency. A Five Vear 
Development Plan for the North East 
Frontier Agency has been prepared 
and Is being executed according to 
the programme. The Plan contains 
various schemes for develooment of 
agriculture, forest, education, health 
services and roads.

Shri Rishang Keishing: May I know 
whether it is a fact that the people in 
the autonomous districts of Assam 
have seriously felt the incompetence 
of the District Councils to safeguard 
even their minimum interests, and if 
so what consideration will be given to 
this?

Shri Datar: They have not felt so 
at all. On the other hand, the Dis
trict Councils are working extremely 
well.

Shri Rishang Keishing: May I know 
why the District Councils cannot be 
granted to the districts i)f the North 
East Frontier Agency under the pre
sent set up?

Shri Datar: The North East Fron
tier Agency is under the direct control 
of the Governor, So far as these dis
tricts are concerned, they are auto
nomous districts. Therefore, it is 
better that they continue as autonom
ous districts.

Shri N. M. Lintcam: May I know if 
these Councils are statutory bodies 
and what their powers are?

The Minister of Home Affairs and 
States (Dr. Katju): I would invite
the attention of the hon. Member to 
Schedule VI of the Constitution.

Shri B. S. Mnrthy; May I know 
whether any complaints have been 
received that these Councils are not 
doing proper justice by the people?

Shri Dailar: To our knowledge, no
complaint has been received.

Mr. Deputy-Speaker: Next question.
Shri Rishang Keishing: One ques

tion, Sir.

Mr. Deputy Speaker: VVe are trying 
to make allegations. This Hour is 
not used really for getting informa
tion. Either suggestions are made or 
debates are started or there are in
ferences and opinions. Twenty-five 
per cent, of the time is used for elicit- ' 
ing information and the rest of the 
time for giving information to the 
Minister.

Shri Rishang Keishing: One ques
tion, only.

Mr. Deputy-Speaker: The hon.
Member is going on saying that the 
Councils are bad. The other side 
says that the Councils are extremely 
good. What am I to do?

Shri Rishang Keishing: I wnjit to
know whether it is true or not.

Mr. Deputy>Speaker: That is the
opinion of the hon. Member. All 
right: the hon. Member may put the 
question.

Shri Rishang Keishing: Arising
out of the answer, am I to understand 
that District Councils are ajready in 
existence in the North East Frontier 
Agency?

Shri Datar: There is no question
of District Councils so far as the 
North East Frontier Agency is con
cerned. They are in the other five 
out of six districts.

M aintenance of A ccounts by T obacco 
G rowers

*1697. Shri S. V. L. Narastmham:
(a) Will the Minister of Finance be 
pleased to state whether any re
presentations have been received firjm 
tobacco growers about the hardships 
suffered in maintenance of accounts?

(b) If so, what steps do Govern
ment, propose to take in the matter?

The Deputy Minister of Finance 
(Shri A, C. Ottlia): (a) and (b). 
Representations have been receiveo 
about the maintenance of accounts 
mainly on two grounds (i) that most 
of the tobacco growers are illiterate 
and hence incapable of maintaining 
accounts, and (li) that since English 
is understood only by a few. accounts 
should be allowed to be maintained 
in regional languages.

a. As regards (i) only large growers 
farming 10 acres or more of land for 
tobacco, and who constitute only 4




